HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lsoqq\{z@g /RG/LP Dated: (8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Khan

S/O Mehraj Udin Khan

R/O Kaka Sahib Nawab Bazar, Tehsil Khas, District Srinagar

vide notification No. 2074 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
b
(Sye ujtaba Hussain)

=,
By Order
Registrar Administrat'q’n
No: R6UF—SY RGP Dated: 18]8[226

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Salman Khan, Advocate

...... for information and necessary action.

ke

, 1%
Regis dmmistratiq?




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /88§ qfaoxé /IRG/LP Dated: [8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Habib Lone
S/O Habibullah Lone
R/O Kralpora Eid Ghah Mohalla, Tehsil & District Kupwara

vide notification No. 2042 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.
(Sye ujtaba Hussain)

By Order
Registrar Administration

No: 3608S-bd RGP Dated: t8[6[2028 9{
Copy forwarded to the: -

iz Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Junaid Habib Lone, Advocate
...... for information and necessary action.

Wﬂm\m
Regist @dministraq:n

enaie




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /QOA%’Z@L@ /RG/LP Dated: |8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad
S/O Abdul Rouf
R/O Dhani, Tehsil Karnah, District Kupwara

vide notification No. 2039 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

HM&
(Syed Mujtaba Hussain)
Registrar AdministraLii)n

No: 26053*70 RG/LP Dated: 18/8/2‘”@ @

Copy forwarded to the: -

1: Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Imtiyaz Ahmad, Advocate

...... for information and necessary action.

Yol i
Registrar @;iministrat'q;n

S o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {H@?(fmé JRGILP Dated: |8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Farooq

S/O Farooq Ahmad Bhat

R/O Andergam Allahi Mohalla, Tehsil Pattan, District Baramulla

vide notification No. 2016 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
“Wm
(Syed“Mujtaba Hussain)

By Order
Registrar Administra?;)n
No: 3007/-88 RerP Dated: |8]8/26

Copy forwarded to the: -

15 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
FaF Mr. Aamir Farooq, Advocate
...... for information and necessary action.

I

16
Registra¥. Admini trati(\g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /90@%2»@ /RG/LP Dated: /8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Athar Rashid
S/O Ab Rashid Lone
R/O Wayil Tehsil & District Ganderbal

vide notification No. 2015 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Rl
(Syed Mujtaba Hussain)

Registrar Administrg/ion

No: 260 89-9b renp patea: [318]22 @/

Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
8 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Athar Rashid, Advocate
...... for information and necessary action.

W\Vé
Regist a@&dministration

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: IQ@Q{Q»@ IRG/LP Dated: |B 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifraka Yousuf

D/O Mohd Yousuf Lone

R/O Laram, Tehsil & District Anantnag

vide notification No. 2038 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
W@%
(Syed"Mujtaba Hussain)

By Order
Registra@dministrygon

No: 30007~IoY RGP Dated: 1819 [206

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Ifraka Yousuf, Advocate

...... for information and necessary action.

. TN R4
Registra¥ Adminis ratg;n



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1€ o %Jﬁoéé/RG/LP Dated: (& 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Irfan Qurashi
S/O M Sulaman Qurashi
R/O Qureshi Mohalla Nambla, Tehsil Uri, District Baramulla

vide notification No. 989 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

M‘” A
(Syed“Mujtaba Hussain)

Registra@A;dministngon
No: 34 /05”2 RG/LP Dated: (9(\09 !0902(

Copy forwarded to the: -

 f8 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Irfan Qurashi, Advocate

...... for information and necessary action.

Wb eitoe
Registrar dministratitg

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /5”%{ o3’ /RG/LP Dated: |4 082026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saadiya Rafiq
D/O Rafiq Ahmad
R/O Kaprin Lone Mohalla,Tehsil & District Shopian

vide notification No. 1574 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Mublat 5
(Syed Mujtaba Hussain)

By Order
Registrar dministra%ion
No: 36/13 220 RGP Dated: lglOJ/o’@?(’ @

Copy forwarded to the: - I

i Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Shopian.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Saadiya Rafiq, Advocate

...... for information and necessary action.

W/M@\%
Regist @/dministrati n

Qr



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 18 [2 3/79&€/RG/LP Dated: |3 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sarmad Bashir Zargar
D/O Bashir Ahmad Zargar
R/O Baghe Sannah Badam Bagh, Tehsil Sopore, District Baramulla

vide notification No. 1926 of 2024/RG/LP dated 30.05.2024 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
W@@\”
(Syed Mujtaba Hussain)

By Order
Registrar Administr7bt/ion

No: 36121-28 Rreup pated: _ (&) 08 965
Copy forwarded to the: - | [

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Sarmad Bashir Zargar, Advocate
...... for information and necessary action.

s eI
Regist @dmml trat

§
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (& B%{’Jo}(/RG/LP Dated: _[d 082026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Ahmad Koka
S/O Mohd Yousuf Koka
R/O Zoonipora Chattergam, Tehsil Baghati Kanipora, District Budgam

vide notification No. 1171 of 2021/RG/LP dated 15.09.2021 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an

( ) j i )

By Order
Registrar dministratéfn

No: 3612936 renp pated: _[€]6d[S0s¢
Copy forwarded to the: - ! [

E Principal District and Sessions Judge, Budgam.
2: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Aaqib Ahmad Koka, Advocate
...... for information and necessary action.

ol e
Registra Adminis raqlon

O b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (@f‘f;{o?ozé/RG/LP Dated: (8 082026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Ganai
S/O Ab Rahman Ganai

R/O Zahid Pora Darigund, Tehsil Srigufwara, District Anantnag

vide notification No. 817 dated 20.09.2019 for a period of one year has been
extended till 31.08.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

TRy

(Sye ujtaba Hussain)
Registrar Administrtq(ion

No: 36)2F-4YY4 RGP Dated: (& ,og Lgogg @
Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Irshad Ahmad Ganai, Advocate
...... for information and necessary action.

ST

Registrar Administr t(;)n

iy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (8IS EJQQQC/RG/LP pated: € 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Naiyla Hamdani

D/O Syed Mohd Ayub

R/O Dukani Sangeen K.K Moulla Khan Kahi Moulla, Tehsil & District
Srinagar

vide notification No. 2382 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

|6
(Syed Mujtaba Hussain)

Registrar dministradgon

No: 36[ 4S= <2 RGP Dated: |§]sd !.30.9(
Copy forwarded to the: - ’

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Syed Naiyla Hamdani, Advocate

...... for information and necessary action.

W/WF@W
Regist@/Adminis ratlgg



13

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1§16 e:‘jo?oﬂ/RG/LP Dated: (£ 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Masoodi
D/O Mohamad Matiullah Masoodi
R/O Gugloosa, Tehsil Trehgam, District Kupwara

vide notification No. 2080 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Mebla o
(Syed Mujtaba Hussain)

By Order
Registrar Administrﬁtion

No: 34152 - 8orGILP Dated: _[d ]GJ,[,&»&
Copy forwarded to the: - l

1: Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sadaf Masoodi, Advocate

...... for information and necessary action.

i
Registfar Admi istrat'@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: l&/}ég«lo?&!/RG/LP Dated: _&08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Showkat

D/O Showkat Ahmad Shah

R/O Bumhama, Tehsil Drugmullah, District Kupwara

vide notification No. 2057 of 2025/RG/LP dated 18.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.
Wt o
(Sye ujtaba Hussain)

By Order
Registrar Administrat}on
No: 3L &1-€& reiP Dated: [gllé‘cf,/,?oﬂ(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Muskan Showkat, Advocate
...... for information and necessary action.

Wﬁw/rm%
Registl@ Administrat%m

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /818 o/ 9a3{IRG/LP Dated: 1& 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Manzoor
S/O Manzoor Ahmad Khanday
R/O Mastpora, Tehsil Keller, District Shopian

vide notification No. 2355 of 2025/RG/LP dated 19.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

’ ‘Wﬁ:\

By Order
Registrar Administration
No: 3616 9-76 RG/ILP Dated: [8’[0 c?(;L?oQg @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

s Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Owais Manzoor, Advocate
...... for information and necessary action.

bt o
Regist @/dmimstratizll

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:]gb.ieé)éoo‘lé/RG/LP Dated: 14 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vasu Pandita

S/O Manoj Pandita

R/O Irkumoo, Tehsil Kokernag, District Anantnag

A/P Govt. Quarter No.23/C, Gandhi Nagar, District Jammu

vide notification No. 2138 of 2025/RG/LP dated 17.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AV
(Syed“9Mujtaba Hussain)

| Registrar dministrat%n
No: 3S¥22-Y) RGP Dated: 4 \\°&P°«ﬁ€ @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag/Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.
5, President, J&K High Court Bar Association, Jammu.
6. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

7 Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

8. Mr.Vasu Pandita, Advocate

...... for information and necessary action.

W\%
Regis l@ﬁmmistratiq)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

"~
O
o
o
N
o
N
(0)]

No: lgo?oBJJG’HRG/LP Dated: _[4

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Ahmad Ganiee
S/O Mushtaq Ahmad Ganiee
R/O Beerwah Tehsil Beerwah, District Budgam

vide notification No. 2331 of 2025/RG/LP dated 19.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
e
(Sye ujtaba Hussain)

By Order
Registrar Administration

No: 3618C-92 RGP Dated: /8/0‘8/0?0?6@/ g
/ [

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Budgam.
5

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mubashir Ahmad Ganiee, Advocate

...... for information and necessary action.

R
Regis@’ Administration

w2



18

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (4] ?/1 S0% RG/LP Dated: (4 082026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Riyaz Ahmad Darzi
S/O Abdul Gani Darzi
R/O Nai Basti Khanabal, Tehsil & District Anantnag

vide notification No. 2357 of 2025/RG/LP dated 19.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

R
(Syed Mijtaba Hussain)

Registray Administration
No: 3£ ] 1B -200 RGILP Dated: /3 Iogpo(){ Q %
[ I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
L Mr. Riyaz Ahmad Darzi, Advocate

...... for information and necessary action.

Regist @ dministration

Q1o

My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
‘OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (422 «]Jes/RGILP Dated: [§ 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Banafsha Baida
D/O Tariq Ahmad Mota
R/O Dabtal Zainakadal, Gurgari Mohalla, District Srinagar

vide notification No. 2294 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar, Administration

No: 3 §26|~o& RG/LP Dated: /6?/00?(],9(»?{

148 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Banafsha Baida, Advocate

...... for information and necessary action. -

Copy forwarded to the: -

o b

68|04

Registrar Administration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (823 (ejfo?ﬁil/RG/LP Dated: /8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Afnan Ali
S/O Showkat Ali Khan
R/O Rawalpora, Tehsil Chanapora, District Srinagar

vide notification No. 2289 of 2025/RG/LP dated 19.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

e
(Sye ujtaba Hussain)
Registrar Administration

No: 3629~ 1{ RG/LP Dated: /c?!o&lldozr -

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Afnan Ali, Advocate

...... for information and necessary action.

Wﬁﬁﬂ?ﬂ%
Regist a@dmmistratmn

O b

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (d2Y o] Jo%/Ra/P Dated: [§ 08.2026

(

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muhallil Ahmad Wani
S/O Showkat Ahmad Wani
R/O Usmania Colony Baghi Mehtab, Tehsil South Srinagar, District Srinagar

vide notification No. 896 of 2024/RG/LP Dated 30.05.2024 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.
Mol o
(Syed jtaba Hussain)

By Order
Registrar Administration

No: 38212 -29 RGILP Dated: (& IOQTIJOZC@ ~Y

Copy forwarded to the: - ’

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muhallil Ahmad Wani, Advocate

...... for information and necessary action.

Registra@dm\m tration

S

e
s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: (Q%{éa)@ /RG/LP Dated: |8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Hassan Mian
S/O Ghulam Hassan Mian
R/O Gundi Ari, Tehsil Kangan, District Ganderbal

vide notification No. 862 of 2024/RG/LP dated 30.05.2024 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
NW%
(Syed Mujtaba Hussain)

By Order
Registrar Administration

No: 36298-33. RG/LP Dated: IQ/B_/?M@ @/

' Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3~ Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Asif Hassan Mian, Advocate

...... for information and necessary action.

Nidoha_core
Registr@ Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: !B%%)ezé /RG/LP Dated: _|f 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Fazal
S/O Choudry Fazal Din Deader
R/O Goose Tehsil & District Kupwara

vide notification No. 904 of 2024/RG/LP Dated 30.05.2024 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Registray Administration

No: 25432 -U)0 RGP Dated: _| 8/8/20»@ L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
) Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mubashir Fazal, Advocate

...... for information and necessary action.

DW}%
Regis @ Administration

o b

Kha
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /(99,24/24;5 /RG/LP Dated: /8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zameer Ahmad Shah
S/O Ab Rashid Shah
R/O Mashwara Arminakh Peer Mohalla, Tehsil Keller, District Shopian

vide notification No. 2618 of 2025/RG/LP Dated 20.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
loBhorcpabe
(Syed Mujtaba Hussain)

By Order
Registra@i&dministraﬁon

No: 263U 1~ YBRGILP Dated: _|8/8)226
Copy forwarded to the: -

15 Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Shopian.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zameer Ahmad Shah, Advocate

...... for information and necessary action.

Q1 b

NAGRES
Registrar Administration

@W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Qﬂﬁp(ém@;/RG/LP Dated: |8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Jan
D/O Farooq Ahmad Sathoo
R/O Nowshera Khawaja Pora, Tehsil Zadibal, District Srinagar

vide notification No. 2696 of 2025/RG/LP Dated 22.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
s
(Sye jtaba Hussain)

By Order
Registray Administration
; i
No: 3@9—“4 gé RG/LP Dated: J@)B "Mlé

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ruby Jan, Advocate

...... for information and necessary action.

e

A—

Regist@/r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /8)01%)@;@ /RG/LP Dated: /6 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Falak Manzoor Mir
D/O Manzoor Ahmad Mir
R/O Village Kulangam, Tehsil Handwara, District Kupwara

vide notification No. 2644 of 2025/RG/LP Dated 21.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
(Sy%mmn)

By Order
Registrar Administration

No: 3635F-b6Y RGP Dated: |Q)4]2024 s

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Falak Manzoor Mir, Advocate

...... for information and necessary action.

bl
Registra @i&dmm stration

Ch o

My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18 3@42@;@/RG/LP Dated: |8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anam Jan

D/O Fayaz Ahmad Dagga

R/O Abu Baqr Colony Bemina Byepass, Tehsil Sheltang (HMT),
District Srinagar

vide notification No. 2628 of 2025/RG/LP Dated 21.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

H q[rd|né
(Sye ujtaba Hussain)
Registrar Administration

No: 36356~ 78 RGP Dated: [Q[B]2006 -

Copy forwarded to the: -

2 8 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anam Jan, Advocate

...... for information and necessary action.

Hitohscoiare
Registrar Administration
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J]@31 ?fzaxé JRG/LP Dated: _|§- 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Igbal
S/O Mohammad Iqbal Haji
R/O Sheikh Mohallal Bongam, Tehsil & District Shopian

vide notification No. 2639 of 2025/RG/LP Dated 21.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

; %

By Order
Registrar Administration

No: 36373~ BORGLP Dated: 18]8[>204 @’ -

Copy forwarded to the: -

 F Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Shopian.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr.Danish Igbal, Advocate

...... for information and necessary action.

Q1

YA

Registrar Administration

@ )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18&9{2@8 /RG/LP Dated: ] R 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ali Wani
S/O Ali Mohd Wani
R/O Chetros Budroo, Tehsil Sallar, District Anantnag

vide notification No. 1811of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
ol
(Syed Mujtaba Hussain)

By Order
Registra@A/dministration

No: géQBI“QQRG/LP Dated: ,B[B))@)/é @K/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Aamir Ali Wani, Advocate

...... for information and necessary action.

o i
Regis’t@'/ ministration

O

iy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /QBS%QQZé/RG/LP Dated: 18 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Farooq
D/O Farooq Ahmad Khanday
R/O Muqdam Mohalla Meej, Tehsil Pampore, District Pulwama

vide notification No. 2636 of 2025/RG/LP Dated 21.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

od| 24
(Syed Mujtaba Hussain)
Registrar, Administration

No: 30 09-%6 renp patea: 18 [B] 20,6 M-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

B. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Farooq, Advocate

...... for information and necessary action.

. Wﬁqﬁl%
Registrar Administration
@ 1y —

e ——
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /QBL/QO/QQ% /RG/ILP Dated: [8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Zaffar
S/O Zaffar Ali Mattoo
R/O Mattoo Villa, Tehsil Charie Sharief, District Budgam

vide notification No. 2325 of 2025/RG/LP Dated 19.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Y%
(Syed Mujtaba Hussain)
Registrar Administration

No: ﬁg?ﬁ%GﬂP Dated: /ﬁ /(9/ 2@/@ @ W

Copy fofwarded to the: - '

1. Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7o Mr. Kamran Zaffar, Advocate

...... for information and necessary action.

6
Regisj%%mimﬁﬁon

T

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /839 ?/(Jzozé /RG/LP Dated: 2© 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajit Singh Sohil

S/O Shri Kirpal Singh

R/O H.No.124, Inyar Sujmatna, Pogal Paristan, Tehsil Ramsu District- Ramban
A/P H.No. A/36, Basant Nagar, Janipur, Jammu Pincode

vide notification No. 41 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

|lve
(Syed Mujtaba Hussain)

Registray Administration

No: 3466815 RG/LP Dated: 2-)8]2224
Copy forwarded to the: -

ji Principal District and Sessions Judge, Ramban
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ajit Singh Sohil, Advocate

...... for information and necessary action.
. >0 )6
Registr @ dministration

o1 &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [§ 1o UQIJQA?RG/LP Dated: 2© 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnoor Bakhtiyar Parae
S/O Shri Nasir Igbal Parae
R/O H.No.41, Ward No.7, Village Dharampura, Tehsil Bhaderwah, District Doda

vide notification No. 1172 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Nl e
(Sye ujtaba Hussain)

By Order
Registrar Administration

f

No: 36 L F6-&3 RGP Dated: Lo
Copy forwarded to the: - |

ol 3024

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahnoor Bakhtiyar Parae, Advocate
...... for information and necessary action.

o

36

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 37/9/&@£€/RG/LP Dated: 22 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Riya Aggarwal
D/O Shri Anil Aggarwal
R/O H.No.148, Sec-1, Trikuta Nagar, Tehsil & District Jammu

vide notification No. 2157 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

- By Order

R
(Syed Mujtaba Hussain)
Registrar Administration

No: 366 €4~ I raiP Dated: 2o]ed|ec
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Riya Aggarwal, Advocate
...... for information and necessary action.

v\ght
Regist@i&%ﬁm

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (842 af’ﬂoﬂ/RG/LP Dated: 2 ©08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amir Ajaz
S/O Shri Malik Zada Ajaz Ul Haq
R/O Topa, Upper Dudaj Tehsil Darhal District Rajouri.

vide notification No. 1472 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

= [8|>¢
(Syed Mujtaba Hussain)
Registw Administration

No: 26699-99 RG/LP Dated: o l’ od [/ Lo2C

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
ds Mr. Amir Ajaz, Advocate
...... for information and necessary action.

il o

s\

Registrar Administration

(8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1§43 O(](O’C%'RG/LP Dated: 2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Kaith

D/o Shri Suram Chand

R/o Garhi Ward No. 02, Tehsil Jammu North & District Jammu

vide notification No.1524 of 2024/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

( ) j )

By Order
Regis@r Administration

No: 36 Foe-o% RGP Dated: 2 ! od[ foc
Copy forwarded to the: - (

1. Principal District and Sessions Judge, Jammu
& Secretary, Bar Council of India, New Delnhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
~ also keeping record of the same.
7. Ms. Priya Kaith, Advocate
...... for information and necessary action.

ULk

Registr dministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |&4Yel 3a2RG/LP Dated: <2< 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhijeet Sharma
S/o Shri Sh GL Sharma
R/0 45/C, Lane No. 23, Bhawani Nagar, Janipur Tehsil and District Jammu

vide notification No. 1894 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

5 18]
(Sye ujtaba Hussain)

Registrar Administration

No: 26263-1S RGP Dated: Ao | @d8]tasc
Copy forwarded to the: - ’ [

-_—

Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association,Jammu

% CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
v Mr. Abhijeet Sharma, Advocate
...... for information and necessary action.

SVA

dministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [8%S ezf 2020 /RG/LP Dated: <2° 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhimanyu Singh
S/o Shri Rajesh Kumar Singh
R/o Village Chhan Matlooni, Tehsil Ghagwal & District Samba

vide notification No. 1895 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A%
(Syed Mujtaba Hussain)
Registrar Administration

No: 38716~ 23 peap Dated: §°l[0e9l/o?o=c

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi. ,
% Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Abhimanyu Singh, Advocate

...... for information and necessary action.

O

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3%0‘]{ ASX/RG/LP Dated: &© 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Sharma
S/o Shri Radha Krishan
R/o Village Mela, Tehsil Hiranagar & District Kathua

vide notification No. 1896 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A il
(Syed Mujtaba Hussain)
Regist{(a/r Administration

No: 26121~ 3| RGP Dated: 20! chllo%oie

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhishek Sharma, Advocate

...... for information and necessary action.

Reglstra@ dministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18%}%{2&0RG/LP Dated:  2© 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akarshak Saroop
S/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur Tehsil and District Rajouri

vide notification No. 1902 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Zmlghe
(Syed Mujtaba Hussain)
Regist{yAdministration

No: 3§73 2-39 RG/LP Dated: QO/og(IJo:c

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
2 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Akarshak Saroop, Advocate
...... for information and necessary action.

l%l@\ A
Registrar’Administration

g




10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [§'18 7}2026/RG/LP Dated: 2° 08.2026
\

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambra Verma
D/o Late Shri Ashok Verma
R/o H.No. 153, Pacci Dakhi, Mubarak Mandi Tehsil and District Jammu

vide notification No. 1803 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Ww |
(Syed™Mujtaba Hussain)

Registrar Administration

No: 3 86114017 RGP Dated: 2°|06d]202 ¢

Copy forwarded to the: -

1.
2.
3.

24

CAre

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ambra Verma, Advocate
...... for information and necessary action.

Registr dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18419 C"/jozolé’RG/LP Dated: 2 ©08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anirudh Sharma

S/o Shri Suresh Chander

R/o Ward No. 8, Nowshera, Tehsil Nowshera & District Rajouri

vide notification No. 1905 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
H‘gﬁ?ﬂﬁa’% |
(Syed Mujtaba Hussain)

By Order
Registrar Administration

‘ v
No: 36318-8S Reup Dated: _X° ! od[Lasc
Copy forwarded to the: - (

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
B Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Anirudh Sharma, Advocate
...... for information and necessary action.

on

26
Registr dmini rLtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (4 g°©UdeC/RG/LP Dated: XS 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aroshi Mahajan
D/o Shri Yog Raj
R/o Bhatti Barigarh, Tehsil Majalta & District Udhampur

vide notification No. 1907 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
N%@ .
(Syed"Mujtaba Hussain)

By Order
Regist{}r Administration

No: 383 S8~ 63 Re/LP Dated: 2° {08/920,95
Copy forwarded to the: - (

il Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aroshi Mahajan, Advocate
...... for information and necessary action.

| Hﬁﬂﬂ«@m
Reglstra@dmlmst ation

1.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4S ,#;%?QRG/LP Dated: X2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhumika Verma
D/o Shri Romesh Kumar
R/o Village Beril, Ward No. 08, near GMS, Tehsil Billawar & District Kathua

vide notification No. 1911 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

¢
(Syed Mujtaba Hussain)
Registrar Administration

No: 3 6?@‘1/}; RG/LP Dated: &£ ,o 8 onzc
Copy forwarded to the: -

T Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

{8 Ms. Bhumika Verma, Advocate

...... for information and necessary action.

&N =

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (452 of Jo24RG/LP Dated: X 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gaurav Maroach
S/o Shri Prem Chand |
R/o Village Kotla P.O Adlehar Tehsil Arnia District Jammu

vide notification No. 1912 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

( ' H )

By Order
Registrar Administration

No: 36722 -2 Re/LP Dated: A [0 J[ [ 20.2C
Copy forwarded to the: - (

-

Principal District and Sessions Judge, Jammu

.4 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Gaurav Maroach, Advocate
...... for information and necessary action.

Regis Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lcfg’éebfjoﬂ/RG/LP Dated: 2@ 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hamira Choudhary

D/o Shri Mohd Bashir

R/o Village Choudhary Nar, Tehsil and District Rajouri

vide notification No. 1914 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar Administration

No: 36746 - 8FReiP Dated: ° / od /,sszc
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Hamira Choudhary, Advocate

...... for information and necessary action.

i

Registray¥ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lc@S"f?/{;oﬁC/RG/LP Dated: 22 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hifsa
D/o Shri Khursheed Ahmed
R/o0 Gingal Mohara Baramulla, Tehsil Uri & District Baramulla

vide notification No. 1916 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f\>e
(Syed Mujtaba Hussain)
Registrar Administration

No: 3 G:f&g R C(.S(RG/LP Dated: QO/OJ!}QZC
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Hifsa, Advocate

...... for information and necessary action.

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (43S e(»/j2°if/RG/LP Dated: -2 ©08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmed

S/o Shri. Shams Din

R/o Chassote ( B), P/O Balmatkot, Tehsil Mahore & District Reasi

vide notification No. 1917 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
(SyeEéMthaba ussain)

By Order
Reglstrar Administration
No: 36716 -&03rep Dated: 2o Ioé’l,s:o.s ¢

Copy forwarded to the: -

Je Principal District and Sessions Judge, Reasi
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Imtiyaz Ahmed, Advocate

...... for information and necessary action.

O

Registrar’Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ IS €7Q°r2</RG/LP Dated: A2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishtiag Ahmed

S/o Shri Mushtaq Ahmed

R/o Galhutti, Qazi Mohalla Daran, Tehsil Manjakote & District Rajouri

vide notification No. 1919 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar Administration

W
No: 368&e 7~ 1! RGP Dated: ,?OIOCV/Joic
Copy forwarded to the: - !

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ishtiag Ahmed, Advocate
...... for information and necessary action.

Registfar Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [8S o] 29%/RG/LP Dated: 2o 082026
f}
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Kour
D/o Shri Harnam Singh
R/o Guru Teg Bahadur Nagar, Channi Rama, Tehsil Bahu & District Jammu

vide notification No. 1921 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

[»é
(Syed Mujtaba Hussain)
Registrar Administration

No: 368 [2- 19 ReiP Dated: 2° ’foc?{/o?oé’f
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kajal Kour, Advocate

...... for information and necessary action.

i

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /8§8zf?°2( /RG/ILP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Gupta

S/o Shri Surinder Pal Gupta

R/o Plot No. 14, Near Bhagat Singh Chowk, Shopping Centre, Bakshi Nagar,
Tehsil and District Jammu

vide notification No. 1922 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

=558
(Syed Mujtaba Hussain)

Registr‘?/r Administration
No: 36820 -2 % RGAP Dated: ,’ og(/)‘oﬁc

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

{8 Mr. Karan Gupta, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (85701 2 020RGILP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kulbushan Kumar
S/o Shri Rattan Chand
R/o Village Sira, Tehsil Latti-Marothi & District Udhampur

vide notification No. 1943 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

—yo(9[26
(Syed'Mujtaba Hussain)
Registrar Administration

No: 36 82€-35" reip Dated: QOIOc?/,?o.SG

Copy forwarded to the: -

il Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Kulbushan Kumar, Advocate
...... for information and necessary action.

i

36

Regist@/ ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'Cgé 03} Qozc/RG/LP Dated: 2° 08.2026
v
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mani Sharma
S/o0 Shri Surinder Kumar
R/o H.No. 25, Ward No.11, Mohalla Mandia Tehsil and District Reasi

vide notification No. 1924 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Wé\%.
(Sye ujtaba Hussain)

By Order
Registrar Administration

No: 26 826 -3 Re1P Dated: 2O / od[ 2o »6
Copy forwarded to the: - (

5 Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mani Sharma, Advocate
...... for information and necessary action.

o

8>¢

dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }gél?/j,?e%/RG/LP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mansoora Bano
D/o Shri Noor Mohd. Bhat
R/o Gool, Tehsil Gool & District Ramban

vide notification No. 1926 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

26
(Syed Mujtaba Hussain)
Registrar Administration

No: 3€&4 Y-S | Re/LP Dated: 2o !0( (I,Zo,zc
Copy forwarded to the: -

i Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Ramban

¥ CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mansoora Bano, Advocate

...... for information and necessary action.

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [d62 7/.,?%/RG/LP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma

D/o Shri Krishan Chand

R/o Dhar Road near JK Channel, BDO office, Kallar, Tehsil and District
Udhampur

vide notification No. 1927 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

176
(Sy ujtaba Hussain)
Registrar Administration

No: 26452 -5 ReiLP Dated: 2@ |od|dos%
Copy forwarded to the: - l (

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
& Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7R Ms. Meenakshi Sharma, Advocate
...... for information and necessary action.

S o

V24

Regist@a/ dministration




25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [§62 ?7902‘ /RG/LP Dated: 2 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Hussain
S/o Shri Khalid Hussain
R/o Chillad, Tehsil Arnas & District Reasi

vide notification No. 1931 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

“=-53180>6
(Syed Mujtaba Hussain)

Registrar Administration

No: 36 860~ 6% ReLP Dated: _2© /OJI,?ozc
Copy forwarded to the: - (

i Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
4 Mr. Nadeem Hussain, Advocate

...... for information and necessary action.

S

N

Registr@dmingtgr‘atlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [d6Y o) JoH/RGILP Dated: 2.0 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Aamer Dar
S/o Shri Abdul Qadeer Dar
R/o Potha, Tehsil Surankote & District Poonch

vide notification No. 1932 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

g
no: 28 868~ FSRaIP Dated: 2°|08)2a26
Copy forwarded to the: - ! '

1 Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammed Aamer Dar, Advocate
...... for information and necessary action.

| W‘f@ﬁt
Registra ministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [46S 70302@/RG/LP Dated: &< 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aslam
S/o Shri Sultan Mohd
R/o Mohargarh P/o Sarna, Tehsil and District Samba

vide notification No. 1934 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order -

B8
(Sye ujtaba Hussain)
Registrar Administration

W
No: 34@%’&% RG/LP Dated: QO!OQUIJQ}C

Copy forwarded to the: -

14 Principal District and Sessions Judge, Samba
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Aslam, Advocate
...... for information and necessary action.

Registrar Administratio

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ! 358?/ 220 /RG/LP Dated: 2o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd. Irfan
S/o Shri Mohd Hussain
R/o Near Govt. Middle School Rani Badhater, Tehsil Nowshera & District Rajouri.

vide notification No. 1935 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye ujtaba Hussain)
Registrar Administration

No: 2 6 889-9) rep Dated: a?o(focf’l,to;z“

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F {9 Mr. Mohd. Irfan, Advocate

...... for information and necessary action.

o1 o

D2¢

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 469e/ 902 RG/LP Dated: 2©08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Hamdani
D/o Shri Javaid Hussain Shah
R/o Village Sanai, Tehsil Surankote & District Poonch

vide notification No. 1937 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Wf@l%

By Order
(Syed Mujtaba Hussain)
Registrar Administration

No: 26 8T2-97 RG/LP Dated: 'Q@!Og/o?o}e/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Muskan Hamdani, Advocate

...... for information and necessary action.

o

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (868 ¢] 990RG/LP Dated: 2o 082026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mussarat Yasmeen
D/o Shri Sardar Mohd Majid Khan
R/o Village Bhenchh Tehsil Haveli & District Poonch

vide notification No. 1938 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

B\2e
(Syed™Mujtaba Hussain)

Registrar Administration

No: 3 410 e-07 RG/LP Dated: _0[od202¢
Copy forwarded to the: - [

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Poonch

8. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mussarat Yasmeen, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ &8¢ ?Q@C/RG/LP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Ahmed
S/o Shri Shabir Ahmed
R/o Lah, Laha, P/O Behrote, Thanamandi, Tehsil Thanamandi & District Rajouri

vide notification No. 1939 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

8l>e
(Syed Mu jtamussain)

Registrar Administration
- W
No: 36%08&-/S RGP Dated: ;70,/069/990,2 ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nadeem Ahmed, Advocate
...... for information and necessary action.

| H;@QW
Reglst@ dministration

LS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18 7‘6?}29@/RG/LP Dated: ~2© 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Devi
D/o Shri Surinder Kumar
R/o Village Haripur, Tehsil Suchetgarh & District Jammu

vide notification No. 1949 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

oy wﬁl%,
(Sy ujtaba Hussain)
Registrar Administration

No: 38T7/6—23 RG/LP Dated: '10!08,/,2 o2 4

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Palvi Devi, Advocate
...... for information and necessary action.

MuJpha~zraln
Reglstra@ ministration

£ o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (S %] ?/jo‘ZQZG/RG/LP Dated: X® 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pariyat Dagyal
S/o Shri Pardeep Kumar
R/o Kanak Mandi, H.No. EP650, Mohalla Daru Gira, Tehsil and District Jammu

vide notification No. 1951 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

d1>¢

(Sye ujtaba Hussain)
Registrar Administration

No: 38924~3) RG/LP Dated: Qo/oé”/o?o,?c
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Pariyat Dagyal, Advocate
...... for information and necessary action.

e

R\
ministrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 187.23[ JXGRG/LP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parteek Raina
S/o Shri Pawan Kumar Raina
R/o Ward No. 10, Raj Bagh, Tehsil and District Kathua

vide notification No. 1952 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Q-
(Syed Mujtaba Hussain)

Registrar Administration

No: 36T 3329 RG/LP Dated: 20! 03( A 096

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Parteek Raina, Advocate
...... for information and necessary action.

N%}LJ@‘%I %
Registl@ dministrgiion

1,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1&436‘3/};0}6/RG/LP Dated: X© 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Singh

S/o Shri Sewa Singh

R/o Blath Halla, Halla Dhandrath, Tehsil and District Ramban

vide notification No. 1953 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
(Sye jtaba gussam)

By Order
Registrar Administration
A%
No: 3610 -7 RGP Dated: o%’/o&!;zo,}c

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Pawan Singh, Advocate
...... for information and necessary action.

[WW ol
Regis @A:dmmistratlon

9 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: lgff‘ff?/fo?oﬁgRG/LP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pragati Sangra
D/o Shri Sunil Sangra
R/o H.No. 10, Sector-2, Housing Colony, Tehsil and District Kathua

vide notification No. 1954 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

R~
(Syed Mujtaba Hussain)
Registrar Administration

No:369198-SS RGP Dated: QO[OQQ |Ro2¢
Copy forwarded to the: - l

1 Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Pragati Sangra, Advocate
...... for information and necessary action.

o o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [&FS o(;/ DoX/RG/LP Dated: -2 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rupakshi Sharma

D/o Krishan Chand

R/o H.No. 1847, Ward No. 21, Dhar Road Udhampur, Kallar, Tehsil and District
Udhampur

vide notification No. 1965 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

<1826
(Syed Mujtaba Hussain)
Registrar Administration

No: géqg’é’ &3 RG/LP Dated: 26 /oglﬂo‘}s
Copy forwarded to the: - { (

i Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Rupakshi Sharma, Advocate
...... for information and necessary action.

Regist};}ﬁrm?l6

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 76 :/J&‘/RG/LP Dated: = ©08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saba Afreen
D/o Shri Ahsan Ul Haq
R/o Kala Ban, Tehsil Mendhar & District Poonch

vide notification No. 1966 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N
(Syed Mujtaba Hussain)

Registrgydministration

No: 3RTEY~ Z| Re/iLP Dated: 96!0@1;016
Copy forwarded to the: - {

Principal District and Sessions Judge, Poonch

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Saba Afreen, Advocate

...... for information and necessary action.

WPy =

9

Registrar Administration

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [8:}??";0% /RG/LP Dated: .20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saima Khatoon
D/o Shri Mohd Rafiq
R/o Sarh/Bagga Lalana Tehsil Mahore District Reasi

vide notification No. 1970 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Y ke
(Sye ujtaba Hussain)
Registrar Administration

No: 36922-79 RG/LP Dated: .,90 |od /,?oﬁé‘
Copy forwarded to the: -

—_

Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.

4. President, District Court Bar Association, Reasi

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Saima Khatoon, Advocate
...... for information and necessary action.

Registrar inistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1§ H 6] 2e3(/RG/ILP Dated: 2© 08.2026
v

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar
S/o0 Shri Daulat Ram
R/0 H.No. 39, Sector No.1, Trikuta Nagar, Tehsil and District Jammu

vide notification No. 1975 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a6
(Syed“Mujtaba Hussain)
Registrar Administration

No: 36180 ’@' RG/LP Dated: o?f’! 03']&0,26 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sandeep Kumar, Advocate
...... for information and necessary action.

W
Regijt@%ﬁgtion

G g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18?7?/1,202@/RG/LP Dated: .2 ®08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sapna Devi
D/o Shri Krishan Singh
R/o Village Ahadwaha ,Tehsil and District Ramban

vide notification No. 1977 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

oslihe
(Syed Mujtaba Hussain)
Registrar Administration

No: 36748-9S reup Dated: i@,oé’ zo.ﬁ{
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
i Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Ms. Sapna Devi, Advocate
...... for information and necessary action.

Mﬁ%%
Registrar

-

dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k X

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lé&oziioﬁ( /RG/ILP Dated: 2O 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saraswati Devi
D/o Shri Sita Ram
R/o Demote Ramban, Tehsil and District Ramban

vide notification No. 1978 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Wﬁ%
(Syed Mujtaba Hussain)

By Order
Registrar Administration

no36376-3F003 reup pated: 2° / od (/7?026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
& Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saraswati Devi, Advocate

...... for information and necessary action.

%W| 8
Registr ministrati,o)né
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 8] @O»f,,m;'tG/RG/LP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sayeed Arbaz

S/o Shri Nazik Hussain Shah

R/o Ujhan, P.O Ujhan, Tehsil Darhal & District Rajouri

vide notification No. 1979 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
(Sy%jtaba ussam)

By Order
Reglstrar Administration

No: ?»?OOL(" [l RGP Dated: «Qb'ogr,?oyﬁé

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for:uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

= Mr. Sayeed Arbaz, Advocate

...... for information and necessary action.

&

RegistraW Administration

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4€2 evr/’ Z0(RG/LP Dated: 22 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shabnam
D/o Shri Jamal Ud Din
R/o Village Gulabgarh, Tehsil Mahore & District Reasi

vide notification No. 1983 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

8>
(Sye ujtaba Hussain)

Registran&ninistration
No: 32612~ [T RGP Dated: QOIOQ(/JO«;?@

Copy forwarded to the: - (

1 Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3

Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.

President, District Court Bar Association, Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shabnam, Advocate

...... for information and necessary action.

Wﬁ\@m
Registr @rﬁimmlstratlon

Sk




45

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 14 3@0l£ozf/RG/LP Dated: 2© 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simran Parihar
D/o Shri Bal Krishan
R/o Tulsi Nagar (Matta), Ward No. 3, Tehsil and District Kishtwar

vide notification No. 1989 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Yolola s,

By Order
(Syed Mujtaba Hussain)
Registrar Administration

No: 3T 02627 RG/LP Dated: ﬁollagl/o?oﬂcv

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Kishtwar

=% CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r A Ms. Simran Parihar, Advocate

...... for information and necessary action.

9 2%
Regis%ﬁﬂon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/@877 20X/RG/ILP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suksham Akai
S/o Shri Raj Kumar
R/o Village Deoray Nappu, Tehsil Marh & District Jammu

vide notification No. 1994 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

it
(Syed Mujtaba Hussain)
Registrar Administration

w/
No: 37028-3S Rreip Dated: ° 1 of l Ra(
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Mr. Suksham Akai, Advocate
...... for information and necessary action.

o

>t
Registra ini ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | §&S ogJ,MézG/LP Dated: 2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Touba Fatima Lone
D/o Shri Mushtaq Ahmed Lone
R/0 H.No. 48, Ward No.08, Near High School Tehsil and District Rajouri

vide notification No. 2001 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

“5o(8]2¢
(Syed Mujtaba Hussain)

Registrar Administration

W
No: 33036~ Y3 RG/ILP Dated: _30|od] 2 e3¢
Copy forwarded to the: - : (

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Touba Fatima Lone, Advocate
...... for information and necessary action.

W/ﬁysrm
Registra @iiministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |46 ¢/ 2020/RG/ILP Dated: 2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Gupta

D/o Shri Sunil Gupta

R/o H.No. 108, Gali Lakhdata Bazar, Mohalla Malhotra ,Tehsil and District
Jammu

vide notification No. 2002 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
M#Bfmﬂw
(Syed Mujtaba Hussain)

By Order
Registrar Administration

No: 3T 011-Z | rep Dated: 28|08 R02¢
Copy forwarded to the: - ' ,

i Principal District and Sessions Judge, Jammu
& Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Ms. Vanshika Gupta, Advocate
...... for information and necessary action.

Regis@&%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & d2 %fo?Qx/RG/LP Dated: .2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma

S/o Shri Suresh Kumar

R/o Barshalla, Tehsil Thathri & District Doda

vide notification No. 2003 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar Administration

No: 2T 6S2-S9 RGILP Dated: @ I 06’(/2«:20
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vishal Sharma, Advocate

...... for information and necessary action.

Regist% Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1884 «7 JSlRG/LP Dated: 22 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dhanu Shree Sharma

D/o Shri Anil Sharma

R/o JM(C-378/2, Anand Vihar, Bohri Chungi, Tehsil and District Jammu

vide notification No. 2405 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Syed Mujtaba ussam)
Registrar Administration

No: 3F0bo~ 6% RGP Dated: 2° oo”P°>’6‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Dhanu Shree Sharma, Advocate
...... for information and necessary action.

‘%| e
Registra@dmimstratlon

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: | 887 7/] 202C/RG/LP Dated: 2° 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dikshaya Pandita

D/o Shri Rakesh Pandita

R/0 H.No. 224, Patel Nagar, Talab Tillo, Nowabad, Tehsil Jammu Khas & District
Jammu

vide notification No. 2407 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Hudloln 7

Mujtaba Hussain)
Registrar Administration

No: 37668~ FS RGP Dated: QO!OCQ(/JGJ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Dikshaya Pandita, Advocate

...... for information and necessary action.
. - . z
Registrar Administratign

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [§ 76 %fﬁoﬂ/RG/LP Dated: &£ 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hem Raj

S/o Shri Babu Ram

R/o Village Kohag, P/o Kohag, Tehsil Billawar & District Kathua

vide notification No. 2409 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
%B% ! EZ%
(S)B:u ujtaba Hussain)

By Order
Registrar Administration

No: 3 0Fb-L&3 Re/LP Dated: _<° !08(/»90»2(

Copy forwarded to the: -

1E Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Hem Raj, Advocate
...... for information and necessary action.

Regist @Admlms ration

P g




53

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: €9 o 902¢ |RG/ILP Dated: 22 08.2026
i I

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jasar Arfat
S/o Shri Abdul Latif
R/o Aghar Ballian, Nawabad, Tehsil and District Reasi

vide notification No. 2411 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

205 lind
(Syed jtaba Hussain)
Registrar Administration

No: 3% 084~ U RG/LP Dated: 2° [o@/Joﬁc
Copy forwarded to the: - :

1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Jasar Arfat, Advocate
...... for information and necessary action.

&

Registra ministration

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [ 892 e‘/j}&f/RG/LP Dated: & © 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Musharraf Ul Islam Khatana
S/o Shri Shakeel Ahmed Khatana
R/o Ward No. 5, Christian Mohalla, Tehsil and District Reasi

vide notification No. 2416 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
“M 96
(Syed Mujtaba Hussain)

By Order
Registrar Administration

W
No: 3% 0 2-99 RG/LP Dated: ﬁc!bc?(lﬂm‘?é

Copy forwarded to the: -

1: Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

President, District Court Bar Association, Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

1. Mr. Musharrat Ul Islam Khatana, Advocate

...... for information and necessary action.

oy

Registrar inistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [493 @JJJ/RG/LP Dated: 2 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sambyal

S/o Shri Sukhdev Singh

R/o Ward No. 13, Near LIC office, Chak Manga Rakwal Tehsil and District
Samba

vide notification No. 2418 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order
M"“ =551/ 2¢
(Syed Mujtaba Hussain)

Registrar Administration

No: 37|00 - 67 RG/LP Dated: 20 /]bcelo?wé’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rahul Sambyal, Advocate

...... for information and necessary action. \ I % l) =t
Registra@/ inistra gz%

1 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [& 7?7303f/RG/LP Dated: 2o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Raksha Thakur

D/o Shri Balwan Singh

R/o Village Arnas, Wazir Mohalla, Tehsil Arnas & District Reasi

vide notification No. 2421 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: 37 08~ IS RG/LP Dated: Qo(lec@[o?ois
Copy forwarded to the: - l

1 Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
; Ms. Raksha Thakur, Advocate
...... for information and necessary action.

O

Registr dministration

05
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [d9S %f?oﬁc/RG/LP Dated: 22 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinayak Sharma

S/o Shri Madan Lal

R/o Ghambir Brahmana, Panj Grian, Tehsil Manjakot & District Rajouri

vide notification No. 2430 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

v 74
(Syed jtabﬂau{ssain)

Registrar Administration

No: 3|18~ 22 RGP Dated: i(o],oe? ([ éo:@v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
4. President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Vinayak Sharma, Advocate

...... for information and necessary action. ;
Registrar ﬁministrai’oll

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1876 ‘?fo"’lE/RG/LP Dated: 2° 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinod Kumar
S/o Shri Karan Kumar
R/o Village Bachyal, P.O Paryal, Tehsil Marh & District Jammu

vide notification No. 2431 of 2025/RG/LP dated 22.07.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

: 3>
(Syed jtaba Hussain)

Registrar Administration

No: 3H|QY -3 | RGP Dated: o8 !00?(/&025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
& Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vinod Kumar, Advocate

...... for information and necessary action.

%
Registrz}é/%ﬁ()n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |8 47 e] 202A/RG/ILP Dated: £008.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Dev
S/0O Shri Sham Lal
R/O H.No 813, Janipur Colony, Near Guradwara, Tehsil & District Jammu

vide notification No. 2747 of 2025/RG/LP dated 22.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: 3F132-23% ReLP Dated: a?o! od|J0k6

Copy forwarded to the: - (

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rahul Dev, Advocate

...... for information and necessary action.

RegistrNM %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (878 &/ SJANRGILP Dated: 2° 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rannvijay Singh Sambyal

S/O Shri Vijay Singh Sambyal

R/O Sector E -Extension, Near Renault Service Station, Sainik Colony, Tehsil
Bahu & District Jammu

vide notification No. 2750 of 2025/RG/LP dated 22.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

026
(Syed taba Hussain)
Registrar Administration

No:3F [ HUo-Y7 RGP Dated: 2o !08().30ﬁ6

Copy forwarded to the: -

1k Principal District and Sessions Judge, Jammu

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rannvijay Singh Sambyal, Advocate
...... for information and necessary action.

RegistraNAdministration

21
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1877 zja?ozé /RG/LP Dated: X0 08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumant Prashar

S/O Shri Kishore Kumar Sharma

R/O Firing Line Bhajwal Sundebani, Tehsil Sunderbani & District Rajouri.

vide notification No. 2764 of 2025/RG/LP dated 22.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: 3198 -S< rep Datead: o%lfoc?/o?o}:sh/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sumant Prashar, Advocate

...... for information and necessary action.

Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [9b0 c(;fza;é /RG/LP Dated: 24 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Jamwal
S/O Shri Ashok Singh Jamwal
R/O House No.47A, Saraswati Lane, Talab -Tillo, Bohri, Tehsil & District Jammu

vide notification No. 2771 of 2025/RG/LP dated 22.08.2025 for a period of one
year has been extended till 31.08.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

[>¢
(Sye ujtaba Hussain)
Registrar Administration

No: 32/SL~b3 RGP Dated: 20/8/2204
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu/Srinagar for publication in the next

issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vivek Jamwal, Advocate

...... for information and necessary action.

1

B

Registrar Administratio

I




